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to the Bombay High Court for liquidation.
Madam, this factory engages about 7000
and Shahabad
Karnataka and the head office al put together. If
this factory is closed down, this country will
lose one of the premier high quality boiler
manufacturing company Not only that, 7000
workers of the country will be thrown into the
streets. In this situation, Madam, I would
request the Government that they should step in
immediately. There is no point in giving
financial assistance to the ACC Babcock
Limited because at a later stage this Company
is charged with incompetence and
inefficiency. Now at this stage if any financial
assistance is given to the Company, that may

workers in Durgapur in

also

not be properly utilised. That is why I request
the Government that this Company be taken
over and be converted as a part of BHEL so that
it is given proper orders and it remains as a unit
of the public sector and it can function
properly. And thus this high quality Company
may continue to exist and the 7, 000 workers
who are engaged in this including many
technicians of high skill may remain in their
jobs. Thank you, j Madam.
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THE APPROPRIATION (NO.5) BILL,

1986—contd.
THE DEPUTY CHAIRMAN: We shall
now take up further consideration of

Appropriation (No. 5) Bill, 1986—Shri V.
Gopalsamy.

SHRI V. GOPALSAMY (Tamil Nadu):
Madam Deputy Chairman, I actually wanted
to have a discussion on a particular problem
the language problem, which-
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has become the burning problem but because
of the constraint of time are not given the
opportunity.

Madam, crores and crores of rupees are
being  spent for  the propagation of a
language the Hindi

these natonalised banks

particular
And
public sector
|[weapons and
eular attitude of Hindi

language.
and the
their
parti-

undertakings made
instruments for this
ascendancy  or
Hindi imperialism, if I may say so. Madam,
the Members who are coming from the
Hindi belt do not understand the suffer- ings
to which we are subjected, particularly the

Members coming from non-Hindi areas.

Madam, I had an occasion to go
through the proceedings of the Constituent
Assembly debates, and no question gene-
rated more heat than the question of
language in the Constituent Assembly
debates. And no question did throw more
light than the question of language in the
Constituent Assembly debates. And. cut
ting across party lines, there were two
groups throughout the discussion; one
group representing the Hindi fanaticism.
and the other group expressing their fears
about the domination of Hindi imperialism.
Pandit Nehru
sided with the other group and it will
be proper if I bring to the notice of these
zealots who are for this zingoism what
Mr. Maulana Abul Kalam Azad stated
debate. 1 quote: "We
to admit, that so far as language is con

cerned, north and south are two different

Jawaharlal throughout

during the have

parts. The union of north and south
had been made possible only through
the medium of English. If today
we give up English then this lin-
guistic  relationship ~ will cease

to

exist. " And,one more thing I wantto

say. When we say that all the national
languages should be given equal oppor-
trinities, should be made the official langu-

ages, till  that time English should
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continue as the official language, then there is
a bogey shouting that they are anti-Hindi
fanatics as every now and then in the same
House I witness. For them Pandit Nehru on
October 2, 1955, on Gandhiji's birthday
celebration in Madras, he said and I quote: It
will be very proper on my part because it is
very pertinent to quote. He says, Hindi is just
one of the 14 national languages, now it is 15,
at that time 14. He said: Hindi which is one of
the 14 national languages enumerated in the
Constitution does not become more national
than Tamil, Gujarati, Marathi or Telugu or
Bengali. That was stated by Pandit Nehru and
none other. But now this tendency to make
these languages more national is there.

Madam, the children coming from Hindi
speaking areas have learnt by heart the sonnets
and stanzas from their parents. They have
learnt the languages from their mother's milk
and they will be learning it through thousand
other ways, through the factories and fields
and through their homes and hovels, and they
are not learning this language by going
through their books but by merely being born
there. Have we got that opportunity ? But see
the hardship to which we are subjected. It is a
foreign language to me, yes, of course, when
they say that this language should become the
efficient language. It is their right. But my
right is that I have got a hoary language, an
ancient language and lovely language, Tamil
in which my forefathers spoke, in which our
poets wrote their sonnets and stanzas, the
ancient classical language, and when some of
the other classical languages of the world have
died, this language, my language, survives, for
centuries and centuries dating back to five
thousand years.

Madam, this sort of domination, this sort of
imposition will not protect the unity of this
country. [ would cite many
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[Shri V. Gopalsamy] examples from history
during the days of Habsburg empire when the
Great 'King George Second wanted to make
his own mother tongue, German as the official
language of the empire which was opposed by
the Prussians then the empire was destroyed.
The Irish people fought for their Gaulic
language against the English and even then
when they got independence, they retained
English. Therefore, I understand the feelings
of the people coming from the North-East and
people coming from the south. Yes, of course,
we are treated like foreigners in this part of the
land, without a visa, we feel like foreigners
without a visa.

SHRI KALPNATH RAI (Uttar Pradesh):
Why, why?

SHRI V. GOPALSAMY: Even people
knowing English. \.

THE DEPUTY CHAIRMAN:
minute. You see the time allotted for this Bill
is already exhausted, (interruptions). Because

many Members have expressed their desire to
speak, we are giving them some time. So, I

Just a

would request the hon. Members not to take
more than five minutes; otherwise it will not
be possible to complete it.

SHRI V. GOPALSAMY: Madam, the day
when you took over and I gave our
felicitations to you, that usually the Members
belonging to other groups could get some
consideration from you as they are the

casualty,..,

THE DEPUTY CHAIRMAN;
brought this thing to your notice only after

I have

you have finished your five minutes. You can
take two minutes more.

SHRI V. GOPALSAMY: I will take five
minutes.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): We wanted
a discussion on the language issue
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but it was not allowed. Let him speak now. It

is an important and a vital issue.

SHRI V. GOPALSAMY: The people of
Tamil Nadu opposed to Hindi cannot forget
those days of agitation of 1965 when eight
Tamil youths embraced the flames of death and
that flame of fire is still glowing in our hearts
and minds. I remember the days of 1965
agitation. My esteemed colleague Mr. Aladi
Aruna was also very much involved in the
agitation. He was a leading advocate at that
time. I was a student leader in the college. I
cannot forget those days. Under the leadership
of my leader, Dr. Kalaingar who was
incarcerated in solitary confinement in the
Palayamkottai Prison, we fought. Most of the
Central Ministers dashed there and gave
assurances. All the assurances which had been
given have been thrown to the winds. I have
been repeatedly telling it; all the assurances
have been thrown to the winds. Madam Gandhi
gave an assurance in the year 1979 on the
Marina Beach, and even the other day, our
Prime Minister gave an assurance. Alt are
empty assurances, because it is coming like a
deluge on us. It is coming like a deluge. And
we have to ward off this deluge. Therefore,
with all the frankness and sincerity, to protect
the unity and the integrity of the country, we
are expressing our feelings today. Unless you
understand our agony, anguish and suffering
and our feelings, you are not protecting the
unity of the country. We are not begging for
any privileges this
Government. We are fighting for our rights. It
is not a matter of majority or minority. It is a
matter of freedom and justice. That is why, the
agitation is going on. Madam, this is a
pamphlet issued by the Canara Bank Branch in
my place, Annanagar in Madras, where I am
living. We expect the people to
feelings. Why are

from you or from

understand
our
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these nationalised banks, the public-sector

undertakings, the Railways, and every
department, are trying to impose Hindi ? That
is why I recalled the speeches of Maulana
Abul Kalam Azad and Pandit Nehru during
the days of the Constituent Assembly
debates. The problem has been hanging fire

all these years, all these decades.

Therefore, through you, once again I . warn
the zealots and the fanatics of linguistic
ascendancy who want to thrust and impose it
on us. The more you thrust, the more we
oppose. We will never accept your domination.
Therefore, all the national languages should be
given equal opportunity, should be made the
official languages. My language shourd be
made the official language, and till then,
English should continue. You are spending
money and all other methods through the
banks and  public-sector
undertakings. 1 think this way you will not be
protecting the unity of this country.

nationalised

SHRI ADINARAYANA REDDY (Andhra
Pradesh): Madam Deputy Chairman, at the
outset, I offer my hearty congratulations to the
two great crusaders pf peapeace, Comrade
Gorbachev, Genera' Secretary of the
Communist Party of the Soviet Union, and Shri
Rajiv Gandhi, Prime Minister of India, for their
relentless effort to save humanity from devas-
tating nuclear was which the war-mongers of
American administration are trying to foist on
the world. A huge majority of people in the
universe look to these two loaders to save the
world from the impending holocaust of a
nuclear war. I am sure, hon. Members of this
august House will join me in wishing all
success to these two crusaders of peace in their
noble effort.

Madam, coming to the Bill, I would like to
mention only one point, namely, the
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problem of floods and drought. In our
country, it is a peculiar thing that flood* and
drought effect the people of each State at the
same time. In Andha Pradesh, recently, there
were devastating floods the like of which has
never been seen anywhere in India. At the
same time hall of the State is still in the grip of
drought. Madam, our country has a vast reserve
of water. One of the Government of India's
publication estimates the resources at
177 million is the
extent of resources we have. This is a gift of

water
hectare  metres. This
Nature to India. But there is one snag in this.
These resources are not spread equitably. In
some places, not spread equitably. In some
places, there is more rain and floods. In other
places, there is no rain at all or lesser rain and
drought and famine occur. The Government of
India is spending Rs. 1, 000 to Rs. 1, 500
crores in giving relief to the drought and
flood-affected people. But no permanent
solution has been found so far. I have a
suggestion to make. If we want to overcome the
annual recurring cycle of floods and drought,
which takes the highest toll of men and material
in this country, the is the

construction of a garland canal linking the

only solution
northern rivers and the southern rivers, from
Ganga to Cauvery. This may perhaps seem a
farfetched
Enormous amounts have to be spent. But the
benefit is immense. This should be taken
into account. It does

idea. The cost is really huge.

not matter even if it is
spread over ten-fifteen years. The future
generation will certainly benefit by this. Three
benefits will flow out of this. One is, the

control of floods. The other is, supply of

water to  the drought-affected areas and
the third is, the construction of this
garland  canal from Ganga to Cauvery will

solve the unemployment problem to a great
extent. There is a vast mass of unemployed peo-
ple in the country who can be employed
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in the
the

[Shri
construction of
Government of India. If they properly
utilise the funds _ (Time-bell rings) An
other two-three minutes, Madam. If the
scheme is implemented properly, it can be
completed at least within the next fifteen to
twenty years. It does not matter how long it
takes, but time and money should not come
in the way of this. It can be started within the
next three-four years and completed by
spending every year Rs. 2, 000 to Rs. 3, 000

Adinarayana Reddy]

this canal by

crores.

Lastly, Madam, I would like to con-
gratulate the hon. Finance Minister, Shri
Vishwanath Pratap Singh, for his bold stand
against the tax evaders and black money
holders. He has ¢ taken strong measures to
unearth black money which can be used for
the development of the national economy.
Thank you.

PROF. C. LAKSHMANNA (Andhra
Pradesh): Madam Deputy Chairman, this is
the second time the Union Finance
Minister has come forward with Supple-
mentary Demands through this  Appro-
priation Bill. What is being attempted to be
sought for approval of Parliament for a huge
sum may be legal but highly unethical. In the
sense, when the Budget was presented there
was a deficit of almost Rs. 3, 650 crores.
Though certain revenue collection efforts, a
sum of about Rs. 350 crores was made. Still
the deficit existed of the order of Rs. 3, 300
had one Supplementary
Demand during the session which
amounted to about Rs. 664 crores. Now the
Minister has come forward for Rs. 3, 038
crores as a Supplementary Demand.

crores. Then we

Madam Deputy Chairman, my simple
question to the Union Finance Minister and
his Ministry is, did they not envisage some of
these demands which subsequently came up
while they were presenting the Budget ? It
only means two things, i. e.
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the Government wanted to present a rosy
picture of performance of the previous year
and of the coming year by showing only a
deficit of about Rs. 3, 000 and odd crores and
then resort to the unethical practices which
they have been indulging in of late, more
the
the
revenues through administered prices. This has

frequently, of coming  through

supplementary demands and raising

been the tragedy of the country.

Madam, if you look at the demands, you will
see what they are asking for. For instance, they
seek to give a sum of about Rs. 14 crores to
Bhutan as
whatever may be the case. I would like to
know, was it not in the knowledge of the
Government as a result of the continuous
diplomatic and other parleys which they had
with the Bhutanese Government that there was
a likelihood of this nature even in the month of
February or March itself? I am saying so

foreign aid or investment or

because if I remember correctly, there was a
news item that this wa3 bonnd to happen even
as early as in the beginning of 1986 itself. That
means, the Government was fully aware of this
but, it seems, even though it was a matter of
Rs. 14 crores, they were afraid of adding it to
the budgetary deficit and presenting it in the
Budget itself.

Similarly, they are giving a sum of Rs.
1228. 63 crores to public sector enterprises,
both under Plan and non-Plan. I am glad that
they are releasing a sum of Rs. 79. 10 crores...
( Time bell rings). Madam, 1 am the only
speaker from my party. My party is one among
the major opposition parties.

THE DEPUTY CHAIRMAN: Some body
from your party has already spoken and
exhausted your time.

PROF. C. LAKSHMANNA: My party has
not spoken. I am the only speaker from my

party.
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I am glad that they are releasing this amount,
but this is exactly the stage where they are
thinking on wrong lines. They are releasing a
sum of Rs.80 crores in addition to what
has been released earlier to Vizag Steel plant.
If that is the case, we have been, the
Government of Andhra Pradesh has been,
pressing for a certain amount from you so
that the infrastructure facilities needed
for the full Utilization of the steel plant
could be taken up expeditiously. You have not
come forward with that. Therefore there is a
dual thinking. On the one hand 1 P. M. you
want to go ahead with the -expeditious
construction of Visakha Steel plant, which is
a very good

thing, at the same time you are not fully alive
to the need of providing infrastructural
facilities for which the State Government has
been pressing the Union Government for quite
some time. Either you are not very serious that
the eproject should be completed, or you want
"to take political advantage out of the
situation. I do not see anything else. Therefore
along with the release of Rs. 80 crores for the
expeditious completion of Visakha Steel plant,
I plead with you for mthe release of an
additional sum by way of grant or by way of
whatever may be the normal procedure to
Andhra Pradesh government so that the Visakh
steel plant will be a reality, by providing the
necessary  infrastructural  facilities by
completing the Eluru project. Some aspects of
the project wifl be left unless consideration is
forthcoming from the Government of India.

Then Govenment of India is the best judge
because they are the ones who are having
access as far m as Defence budget is
concerned, but question still remains: did the
Government not properly think as to what
would be the requirements of Defence
Ministry which is perhaps a major priority in
the months of February and March ? What
new factors have emerged warranting for the
Government of India
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to come with this Supplementary But get for
Defence. (Interruptions) I know that, but this
is of a factor which has been constantly
exercising the mind of the people of this
country. Therefore Government of India
should have been alive to it and should have
made proper allocation in the main Budget
itself. There, is no point in coming with
Supplementary Budgets like this.

Another point is, they are giving about Rs.
600 crores to Food Corporation of India by
way of loan for carrying buffer stock. I think
the whole concept
*foodgrains, distribution
stocking of foodgrains is only displaying
bankruptcy on the part of Government of

of production of
of food-grains,

India. We had recently occasion to visit the
North-Eastern States where there is the
biggest bottleneck of transportation. But when
it comes to the question of transportation, you
do not show some urgency. There the
Governments are not able to lift even the
quotas given to them. In the areas where they
would have lifted the stocks to fulfil their
obligation to the lowliest of the lowly among
the people, to meet their demands, you would
like to have increased buffer stock which will
be the victim of spillage, spoilage, wastage
and what not. Therefore as far as building up
of stocks is concerned, it should have been the
concern of Government of India over a period
of time. What is the need to come forward at
this stage with a loan of Rs. 600 crores to
Food Corporation of India ?

Then looking at the urban development, if
a demand comes from Bombay city, you will
not do it. But suddenly one. fine morning you
will wake up and say "'Bombay city needs
this". Madras city, or
Hyderabad, Bangalore city or Calcutta city, if

Similarly for

the Governments there send certain proposals
for alleviating the problems that are being
faced by the people
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[Shri C. Lakshmanna] there who are
commuters or otherwise, you will not wake up
to the situation.

SHRI JAOESH DESAI (Maharashtra): For
Delhi they are alive.

PROF. G. LAKSHMANNA: Of course for
Delhi they have to be alive. Delhi is directly
pinching them. I admit and I full share with
you. But obviously, Mr. Desai, tbey are not
alive to the demands and requirements of other
metropolitan cities like Bombay, Calcutta,
Hyderabad, Bangalore and so on and so forth.
In that context I am saying that I agree with
you. Therefore, the Government of India, in
order to have a proper fiscal policy, a proper
policy especially for the
metropolitan cities, has to come forward.
There is no point in just giving Rs. 2 crores

development

now. These Rs. 2 crores may not be anywhere.
Therefore, I would like to say that the
Government of India should think clearly in
terms of metropolitan development, urban
development, in this country. If that is not
done, I think the cities of this country are
going to be the biggest problem once you go
into the twenty-first century. Nobody is going
to stop this country going into the twenty-first
century, but if it has to go the way in which it
has to go, there has to be proper thinking and
understanding of the problems, especially of
urbanization and  urban  development.
Therefore, there is an urgent need to look at
urban development of mini-cities which are
metropolitan cities already and which are
going to be metropolitan cities in the twenty-
first century. For instance, Visakhapatnam, as
per estimates of urbanologists all over the
world is going to be the fastest growing city in
the twenty-first century, and if you are not
going to plan for that, I think we will be the
sufferers.

Then, the 'Government of India is having a
very lackadaisical approach to the problems
faced by different people in different parts of
the country. There has
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been a reference about floods and
drought. The Prime Minister goes, the present
Industries Minister  goes, others also  go
and, through press conferences and public
statements they say that the flood which

devastated the Godavari area has never before
been there; it has been the worst of its kind.
But then the Central study team goes there and'
comes back but the team is not prepared to say
that it has been a flood of the rarest severity.
Because, if this yardstick, of rarest severity is
applied to the floods which devastated Andhra
Pradesh in the' Godavari "basin, then some of
the norms which are now in force will have to
be set aside and special norms have to be
applied in order to meet the situation on a war
footing. It has been the desire of the Prime
Minister, it has been the desire of the Industries
Minister, it has been the desire of everybody,
but still, there will be. —for
other

want of any
expression— duplicity on the part of the
Government in coming to such a conclusion.
Therefore, I would like to impress upon the
that he should in

impress upon the entire Government machinery

Finance Minister turn

to view things objectively, to view with
understanding and appreciation all the
that face different parts of the
country and declare such rare occasions. It is
to Andhra

Pradesh I want favour to be done to us nor do

problems

not that as one  who  belongs
we want that such type of situations be
repeated. But it has happened and it has
happened for the first time in hundreds of years
and, at the same time, the Central team and the

Government of India do not think it is of rarest

severity. Therefore, taking advantage of this
discussion on the supplementary demands, I
would like to impress upon the Union

Government and urge upon them to declare the
situation there as one of rarest severity and to
come forward to help that granary of India
which has been supplying adequate foodstuffs
to all the places so that it will continue to have
the same favoured
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position so that it will be able to come to the
help of the country as a whole. Therefore, [
take this opportunity to say that.

Finally, Madam, a sum of Rs. 600 crores
has been set apart under non-Plan expenditure
mainly for meeting additional requirements
while implementing recommendations of the
Fourth Pay Commission as payment of bonus.
So far, so good, But do these 600 crores
include the amount that is likely to be needed
for implementing the recommendations with
regard to employees of As category or not ? If
not, then will you come forward once again
with supplementary demands ?

Secondly, alongwith, combined with,
connected with, there has also been Mehrotra
which  has

recommendations for college and University

Committee submitted its
Teachers and it has been referred to the
empowered committee. In the case of Fourth
Pay Commission, the Government was very
quick, particularly to the categories of B, C
and D. Regading categoy A because of
pressure of a very powerful sector there, they
are reconsidering the whole matter. In the case
of Mehrotra Committee which has been
referred to the empowered committee, we do
not know whether it has submitted its report.
Madam, on the floor of this House, a solemn
assurance was given that they will place the
report of the empowered committee on the
Table as soon as possible. (Time bell rings). In
fact, | wrote a letter to the Finance Minister as
well as the Education Minister to let me know
the position, but I have not heard anything.
today's
supplementary demands, I would like to ask

Therefore, taking advantage of
the Government whether they will be placing
the

committee for college and university teachers

recommendations of the empowered

before the current session of Parliament

concludes.
THE DEPUTY CHAIRMAN:  Shri
Chimanbhai Mehta. Absent, Shri Mirza

Irshadbaig.
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SHR1 NIRMAL CHATTERJEE (West
Bengal)-: Madam, this supplementary demand
and Appropriation Bill, it seems to me, is
unwise, unintelligent and cynical. I will just let
the House know that the price situation in the
'sixties was something like this: the compound
rate of growth in the 'sixties for consumer
prices was 6. 5 per cent. In the 'seventies, it
rose to 7. 4 per cent. And in the 'eighties, upto
and including this period, the price rise is 9. 5
per cent. It is in this context, I believe, that
many of the hon. Members have pointed out
the deficit financing, the impact that this kind
of supplementary demand may have. You
almost give a choice like this to the Members:
do you want to be hanged by the neck with a
rope, or do you want to get yourself
electrocuted ? You do not pose any other
alternative—whether it is administered prices
or deficit financing. It is to these two that you
restrict your options. Now, Madam, in the
context of this, I want to draw the attention of

WA 7, TAE A 9 q@ T g AW

the House, particularly of this House, that the
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entire House should salute all the State
Governments of all hues—of all hues, I
emphasise—because the budget of all the States
put together—though they have, put together, a
total budget of the size of the Central
Government—is only Rs. 169 crores. Let us
salute them. But what is your reaction ? Your
reaction is—I am not worried only because of
your own deficit— that you are forcing now
deficits on all these State Governments whom I
want the House to salute for this small deficit.
Already in today's newspapers, Madam, we
have seen that the Kerala Government had not
even enough funds to pay salaries to its
employees in December. Already you have
created a condition where the States will be
forced into a very big deficit, whether is it
because of the implementation of the Fourth
Pay Commission award or it is because of the
severe rise in prices, costing them much more
for their purchase of inputs for their
construction and  other  developmental
activities? It is this that you are forcing on the
States. Now, why do I call you cynical ?
Persistently, and perhaps consistently, you are
refusing to listen to two demands which are
being made in this House also, and not only
from our side. The States have one source of
revenue, which you refuse to enact. West
Bengal, Gujarat and Maharashtra, expect Rs.
100 crores each year from consignment tax.
The House has. agreed and enabled the
Government of India to bring in that law. But
you are refusing to give that while imposing a
burden on them and forcing them to huge
deficits so that, compounded with initial deficit
we, will be taken to the 21st century with two-
digit inflation. Not only that. Our Member from
Gujarat also referred to it, the Chief Ministers
of Maharashtra, West Bengal and many others
have written to you that the provident fund
which was previously deposited in the Savings
Deposit and from which 67 per cent was
available to the States, now you want that to be
deposited in your Special Deposit Scheme from
where
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nothing would be available to the States. We
have demanded, our Chief Ministers have
demanded, you have demanded-, your Chief
but your
cynicism has reached to this extent that you

Ministers have also Written,
can impose a burden; while you promise
certain things here to reduce that burden, but
refuse to implement that promise. That is why
I consider that these demands are cynical.
Why do I say this unintelligent ? I would
have said idiotic. I do not question the
honesty of some of the Ministers. He has
made a reference to the Food Corporation of
India loan. Now you are providing some Rs.
126 crores for NREP. Why are you providing
that ? Cannot you give food from your food-
stocks ? NREP is eminently suited to receive
food. Why spend these Rs. 126 crores 7 You
distribute that instead of providing that loan;
to that extent you can reduce your loan
content to FCI and reduce by this amount of
Rs. -126 crores your foodstocks with the FCI,
give it to NREP. Is that intelligent, the way
you have provided it ? Are you aware that
this is one route to control inflation, providing
them with foodgrains instead of pumping
money into it ? You refuse to do that. Then
the deficit could have been reduced. Let me
capital
expenditure to the extent of Rs. 467 crores for
the public sector ONGC, HBJ, and Rs. 79. 10
crores for Visakhapatnam Steel Plant. Despite
the fact that you have already tasted the other
instrument of financing the public sector
floating public bonds, why burden this budget
by providing it here and not adopting that
tactics? Everybody knows that financing it
via public loans is less inflationary than
providing it through a deficit. And yet it does
not strike you. Here is a route which is open
to you and you could have provided that. I
consider this to be cynical for two other
reasons. In a flamboyant gesture we were told
in the last Session by the honourable Minister

say, you have provided for

of Human Resources, "Does not
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this House understand that the Prime Minister
Mr. Rajiv Gandhi, has agreed to try to -provide
for 6 per cent of the national in- | come
educational purposes ?" May I, ask: where is
that provision in this supple-mentary budget ?
From Session to
but nothing emerges; no addition at
all has been made t0 the education sector despite
the fact that the percentage of expenditure should
have risen from 1 per cent to 6 per cent appro-
ximately. I wonder what clearly you intend to do.
Or, is it that, as Prof Lakshmanna has
indicated, you are going not to fullfill the
promises, but meet them half way with a fresh
dose of supplementary grants ? Madam, in this
connection, I would like to mention just

for

Session we are fed with
promises

one
more thing. Why does it strike me as cynical ?
The Prime Minister went to West Bengal with,
should I say, a plethora of Ministers and
promised a lot. Are they included here ? Why
are those items which

whether they are old
already existing, not included here ?
are

have been promised,
or whether they are
Where
those amounts in this Supplementary
Demand ? When you are dealing with West
Bengal and when you are dealing with Calcutta,
where are those amounts in this Supplementary
Demand ? Is this honesty or is this duplicity
What is it
Minister.

I want to get an answer from the

Madam, I do not want to consume much of the
time of the House. But I want to know only one
thing. You are also providing loans to the IDBI
and the ICIC1. What for ? May I remind the
Minister ? Only to enable these two public sector
institutions to finance the cement industry. I will
add that the cement industry now has arrived at a
surplus stage of production. So, is it not
indicative of the trend of the Government's
thinking that from out of the Budget you will
provide for the private sector and not for the
pubilc sector ? You are providing this here in
order that they can give loans to the cement
industry con-
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trolled by the MRTP companies in que

country.

Now, Madam, they are also providing here
a very small amount, compared to this
amount of Rs. 3, 000 crores, for exports, that
is, to finance the private sector. I know that
the Minister cannot reconsider it. But I know
that he is not hide-bound or he is not bound
by anything. But can he have any arguments
on the basis of which all the questions that
we have raised can be answered or all the
doubts that we have expressed can be
dispelled by him 7

With these words, Madam, I express my
total opposition to this Appropriation Bill.
Thank you.

THE DEPUTY CHAIRMAN: The House
now stands adjourned for lunch till 2. 30 p.
M. today.The House then adjourned for lunch
at thirty-three minutes past one of the Clock.

The House reassembled at thirty-four
minutes past one of the clock, the Vice-
Chairman (Dr. Bapu Kaldate) in the Chair.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE) = Shri Suresh Pachouri...
Absent. Shri Tariang... Absent. Chow-dhary
Ram Sewak... Absent. Shri Keshav-prasad
Sukla... Absent. Shri Raoof Valiullah...
Absent. Shri Kalpnath Rai.
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KALDATE): Yes, Mr. Minister.

SHRI KESHAVPRASAD SHUKLA

(Madhya Pradesh): My name was also there.
I want only five minutes.

T
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THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Many names were there but,
unfortunately, none of them was present.
Yes, Mr. Minister..

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN.
THE MINISTRY OF FINANCE (SHRI B.
K. GADHVI): Mr. Vice-Chairman, Sir, since
we are going to discuss the entire economic
situation, I do not wish to steel the thunder of
Mr. Nirmal Chatterjee and also the thunder of
the Finance Minister While replying to the
overall economic i situation. Therefore, I
would not dwell in depth upon certain points
raised by some j of the Members which have
wider connota- j tions and scope beyond these
supplemen- tary demands and Appropriation
Bill.

Mr. Chatterjee paid compliments to the
States for better management of their finan-
Indeed, those who have
managed, they do deserve a little pat on the
back, but he should appreciate that States
could do so only when the Centre's share and
contribution was also conspicuously there.
Otherwise, they could not have done so. That
particular aspect was not taken care of by

cial behaviour.

him. About his approach, I am reminded of
Arjun who could shoot the arrow with both
the hands, sarvasanchi. His approach was
also of that sarvasanchi nature. On the one
hand, he was criticising why at all we have
come for this extra demand for money, and
on the other he was critical as to why we
have not included particular items in this
demand. So.

from both the hands he was shooting, but I

think his aim was a little far away from the
targets.

Sir, it is wrong to say that all supplemen-
tary demands are necessarily an out-go or
outflow of the funds. for
budgetary reasons, for legal reasons, for

Some times,

technical reasons we have to come and get a
the
Parliament, but it is wrong to presume that in

particular demands sanctioned by

all the demands" it is a
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total flow from the kitty. Just, for example, we
have given for pipeline. A huge expenditure is
there. But we are going to receive a good
amount as foreign assistance as well as we will
be earning from the imports by way of
customs etc. It is also wrong to assume that the
Supplementary Demands or the additional
amount demanded would by itself per se result
in deficit. That is also not a correct
assumption, because deficit could only be
estimated exactly and properly when we have
got final figures of the financial implications
for the whole year when appropriation and all
other things are taken into consideration. But
even then I would like to assure this House
that Government is very keen on keeping the
deficit within manageable limits and I hope we
will be in a position to do it.

Apprehensions have also been raised about
our export performance and the trade gap. I
would submit that Government is very keen
and we are trying to find out import substitutes
in this country. We are trying to accelerate and
encourage the exports. Therefore on that count
also I think when next time we come to this
House, it would definitely show that there is
considerable improvement in bridging the gap
between exports and imports.

Members have raised various points. ' Many
of the points pertain to their indivi-dual
demands concerning other Ministries. I assure
them that all those points would be referred to
the concerned Ministries for examination and
they will be attended to. But by and large
certain general demands have been made, as
Mr. Kalpnath Rai said about agriculture.
Agriculture is definitely a very prominent
factor in our economy and agricultural sector
as a whole must receive proper attention. I
should tell him that it is receiving proper
attention. That is the very reason why in these
Demands you will find that we have come for
funds to be given to the FCI. FCI was created
for the purpose of procurement, for
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the purpose of keeping a buffer stock, but at
the same time its aim is also that commodity
prices must not fall below a particular level
and there should be procurement. We have got
the Cotton Corporation of India.
Members raised the demand about the cotton
from Maharashtra. It is true that Maharashtra
also has its own Maharashtra Cotton Corpora-
tion, which is a monopoly institution where
CCI cannot go. But last time I was surprised
that they procured more than
Mabharashtra produced because there was some
more inflow from the neighbouring States
because they got more here. This time I am
happy that the prices would be on par with the
Cotton Corporation of Tndia. Anyway, with a

Some

what

view to give remunerative prices to the
farmers, the procurement aspect has not been
lost sight of by the Government. We agree that
in the field of edible oils, we are deficient....

SHRI TAGESH DESAI: Abuout Maha-
rashtra what I had mentioned was that the
Cotton Corporation should purchase 6 lakh
bales at support prices only, not more than
that

SHRI B. K. GADHVI: That question was
examined last time also, in consultation with
the Chief Minister of Maharashtra. We will
bear your suggestion in mind.

So far as edible oil is concerned, as ] was
submitting, we have got deficiency, we have to
resort to imports. But, honourable Members
would be pleased to appreciate that even
though import of edible oil gives profit to the
Government of India to some extent, we have
curtailed the import with a view to seeing that
prices and production of edible oilseeds in the
country would go high which should provide
an incentive to the farmer for the cultivation of
more oil seeds. Therefore, today you would be
happy to know—and you must have observed
it also—that prices of all edible oil seeds have
got better prices. The point is,
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how we can encourage the farmers to go in
for production of more edible oil seeds by
diverting some of the areas where they are
growing other types of crops now. For that
also better incentive schemes are being
worked out and I am sure that on this count
also the indigenous production of edible oil
seeds would be improved. The quality of the
seeds is also constantly under monitoring
because we want to improve the quality of
seeds so that there is more yield of oil from
those seeds. On that count also Government
is properly monitoring them and. for the
benefit of the honourable Members I may
say that the Prime Minister himself is very
keen on seeing that in this area of oil seeds
we produce more and our dependence on
imports is reduced and our shortages are as
little as possible.
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The other point which has been raised is
about NREP. We want money for the NREP.
But it does not mean that food cannot be
disbursed or distributed. In the NREP and
RLEGP, whenever it is possible, whenever the
State Government demands, we are prepared
to give them more foodgrain on a 50: 50 basis,
that is, 50 per cent cash remuneration and 50
per cent in kind, that is, wheat. That we are
giving but, for that also money allocation is
needed and, therefore, we have come for that
allotment. It is not that you can just take it out
free and distribute it. For that also money
would be needed. But, for NREP and RLEGP,
along with the cash component the component
of kind and material is also borne in mind and
State Governments are doing in the same way.
So, on that count the Criticism is not well-
founded.

Some honourable Member mentioned about
supply to the very interior areas like the north-
east and other agree that
transportation and distribution points from the
FCI should be as near as possible to the
centres. But there are certain constraints. For

places. 1

example, in Manipur they have got the
constraint of movement on a metre gauge line.
Sometimes the godowns are far away. But in
those areas also the commodity should reach
the public distribution system, the shops. That
care is being taken. Some mobile units are
also  put operation. The  State
Governments also have bee* asked to lift all
the allotted quota as quickly as possible. It

into

may be wheat, it may be rise, it may be edible
oil, it may be kerosene.

SHRI JAGESH DESAI: Here the question
which was raised by me is like this. For
Manipur the supply point is Imphal. But the
FCI is not giving at Imphal; they are giving at
puwahati. The State of Manipur cannot have
the infrastructure to carry wheat and rice from
Guwahati to Imphal. It has to be given at
Imphal only.
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SHRI B. K. GADHVI: I understand your
point I will reply. I think, you have raised the
point. Perhaps all the facts are not available to
you. For Manipur, I have already stated that
because there have been constraints on the
movement on the. metre gauge. Number two,
the transportation charges from Guwahati to
usual towns in Manipur are borne by the FCI
and not by the State Government. Therefore,
there cannot be any question. We are bearing
the cost.

PROF. C. LAKSHMANNA: Are the entire
transportation charges met by the FCI?

SHRI B. K. GADHVI: So far as Manipur is
concerned presently.

PROF. C. LAKSHMANNA: Any of the
North-Eastern States, including Manipur ?

SHRI B. K. GADHVI: The FCI takes the
goods to the distributing points where they
have got godowns. From there onwards the
State Governments have to take. But in a State
like Manipur where the go-down itself is in
Guwabhati and it has to be taken to such long
distances, particularly as a special case the
FCI is bearing transportation cost. They can
arrange the transport. We can bear the cost.
For Manipur that is being done.

Mr. Matto asked why supplementary de-
mands and why they were not foreseen. Even
under the Constitution on two counts we can
bring supplementary demands. One is, if the
project is a new one. Another is, because of
efficient management the past amount was not
adequate, and, therefore, we need some further
amount. On both these counts supplementary
demands can be brought. Sometimes, all the
assessment, budget process goes for the entire
year. When we need a particular amount more,
on that again we can bring supplementary
demands. Supplementary demands, per se,
cannot be construed as non-application of
mind when the budget was framed. That
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is not the correct approach and correct criteria
for judging whether supplementary demands
are justified or not.

Some Members, Sir, raised the point about
the price rise. As I stated at the start, since we
are already going to discuss the total situation,
Members' projection also should not be
diluted, what they may be projecting next day
or the day after, and the answers to be
projected also should not be diluted.

So far as Mr. Lakshmanha's point'about
flood and drought in Hyderabad and other
States....

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): There is no State like
"Hyderabad".

SHRI B. K. GADHVI: Sorry. Andhra
Pradesh.

On this I assure that whenever we receive
the memorandum from the State, a Central
team goes. He had some criticism also against
the Central Study team. It assesses the
situation. 11 recommends the amount. And the
moment we receive the recommendation,
without much delay, within a reasonable time,
as quickly as possible, we sanction the
amount. It may be for flood, it may be for
famine.

About the Central team going to the area for
on-the-spot study, they do not study there by
themselves, but in consultation with the State
Government they are doing it.

Then, I would give the example of Andhra
Pradesh. We sanctioned some amount for
flood for Andhra Pradesh. The Andhra
Pradesh Government, for legitimate reasons,
could not spend it. Therefore, they asked for
extension of time. Therefore, we gave
extension of time also.

PROF. C. LAKSHMANNA: Mr. Minister,
the question is not that. The Prime Minister,
the Minister of Industry and the
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Minister of Agriculture, all the three Of them
at varying points and together also personally
visited the area and pronounced that that was
one of the worst floods ever happened in
Andhra Pmdesh and its severe ty was never
witnessed during the last 200 years. After this
a Central team goes and comes back and is not
prepared to say this was the flood of rarest
severity, as a result of which the amount that
is being given is only in accordance with the
existing norms of flood and drought relief,
whereas if it had been said as a flood of rarest
severety, the norm would have been different.
So, I was trying to make a point how is it that
when the Prime Minister, the Agriculture
Minister and the Industry Minister were
convinced that it was a flood of rarest
severety, still this is what is happening ?

SHRI B. K. GADHVI: Agreed. Whether
they might have written it as a flood of rarest
severety or not, in economic parlance, as you
would appreciate and Mr. Chatterjee would
also support me, in saying that we have got
very less place for adjectives. But, any way,
we assessed the situation with » pragmatic and
positive approach and that was being done and
it is being done. Even in West Bengal,
recently we have done it-There was also flood
there.

SHRI PARVATHANENI UPENDRA: 1
would like to have one more clarification.
You mentioned that the Andhra Pradesh
Government could not spend the amount
sanctioned to it.

SHRI B. K. GADHVI: On legitimate
reasons.

SHRT PARVATHANENI UPENDRA:
That is why I am telling. You sanctioned the
amount for particular work. Some of the work
could not be taken up because water was still
there. Unless the water recedes, we cannot
take up some of the work.

SHRI B. K. GADHVI: That is what I said.
On legitimate reasons you could not spend it.
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SHR1 PARVATHANENI
Spending can be done in one day.

SHR1 B. K. GADHVI: I am not blaming. I
said that on legitimate reusons the) could not

UPENDRA:

spend it. Therefore, an extension of time was-
given. I don't blame the State Government.
On the contrary it is good that they do a work
in a particular manner so that the work could
be of a permanent nature.

So far as the assistance for flood and famine
is concerned, there are well-laid guidelines
and principles. According to that we are
giving it. But some Members raised the
question about the pay-scales of the State
Government employees. Already we have
been replying repeatedly that we give
assistance to the States under the mechanism
of the Finance Commission. Under the
Finance  Commisson's  recommen-datons
whatever the States are entitled to, they are
getting it. The States are also to mop up their
own resources and meet the demands of their

employees.

SHRI NIRMAL CHATTERIJEE: Just one
interruption. You certainly know that the
Finance Commission gave it's award much
before the Fourth Pay Commission gave its
award. Their estimates are all based on pre-
vious data. As a result of this the situation has
altered. Therefore, the State Govern-»ent
employees are striking in different States; and
in all States it is going to happen. It is in that
context that the question was put.

SHRI B. K. GADHVI: I am informed that
some of the States have already given wage
revision at par with what the Centre gave, as
for example, Gujarat has done. They have
with the Central
Government. If other States also 'want to.

already given at par

give, we do not have objection.

PROF. C. LAKSHMANNA: In order to
enable the State Governments to keep the
parity, you have to come forward with a new
formula.
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SHRI PARVATHANENI UPENDRA:
You have to give money.

SHRI B. K. GADHVI: We have not come
forward with a new formula. But we have a
formula wherein out of Rs. 100, Rs. 51 are
given by the Centre to the States under the
mechanism of the Finance Commission.

PROF C. LAKSHMANNA: Even then it is
coming down to 77 paise over the point of
time.

SHRI B. K. GADHVI: That is under the
Finance recommendations.
That is a constitutional body. It has already
laid down norms for providing relief. When
there is flood or drought, under that also we

are giving. If we do not act under the Finance

Commission's

Commission recommendations, you will say
we are not heading to their recommendations.
Some hon. Members raised the question of
Government expenditure. I may inform the
House that on expenditure side, a tight
vigilance and constant monitoring are being
done. We have imposed many types of
which expenditure is
reduced. One feature which the hon. Members
should appreciate is in plan allocation. On the
plan side despite there being heavy pressure
on the budget, we are not going to affect the

regulations under

plan and it will run as it is. We are also
keeping a tight watch so that there is no
overrunning, overcasting and overestimating
of the project and they are finished as quickly
as possible.

SHRI NIRMAL CHATTERIJEE: We will
take up tomorrow plan allocation.
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SHRI B. K. GADHVI: The introduction of
the amnesty schemes and other things what
we construe is that penalty laws in the taxation
area are not retributive but reformative.
Therefore, if a chance is given to ony person

to reform and if he can improve himself, then,
we don't take it as a retribution.

SHRI CHATURANAN MISHRA: You are
giving a chance for further theft of public
money. -

m few st fom o @ 28 s =
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You see even in criminal jurisprudence a
man is on probation and if he commits a
breach or a crime then certainly he has to
receive the penalty.

SHRI CHATURANAN MISHRA: If you
think that the Indian monopoly houses are still
on probation, then, you are mistaken Mr.
Minister. I am very sad about that.

SHRI B. K. GADHVI: I am not saying that
they are on probation. A chance is
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given by introduction of the amnesty scheme.

SHRI CHATURANAN MISHRA: They
are experts in tax evasion.

SHRI NIRMAL CHATTERJEE: Some-
times they are inducted into the Council of
Ministers also.

SHRI B. K. GADHV1: I do not have any
information on that. Therefore, no comments.

Sir, some of the Members have raised
about the price rise and as I said we are very
much concerned. On the expenditure side, we
have taken a number of measures.

Regarding mopping of resources, Mr.
Nilmal Chatterjee suggested that we should go
to bazaar for raising the funds. I say that no
doubt it is one of the sources. But there also
the absorbing capacity has to be judged. Sir,
when private sector is coming, when public
sector is coming and when so many other
people are coming, what is the capacity of the
people to absorb it ?' So that also has to be
judged.

SHRI NIRMAL CHATTERIJEE: In fact,
in this way also you are showing considera-
tion to the'private sector. You could have
mopped up more.

SHRI B. K. GADHVI: We are judging
what is their capacity and we -have to take ull
these things into consideration before entering
the capital market.

Sir, some criticism was made about the
public sector undertakings and their perfor-
mance. | would say that their performance is
being improved and the Government is very
keen to see that their performance is
improved, because we have got a huge
investment.

Some Members raised about the Food
Corporation of India and their losses. I would
say that even in the FCI, incidentals need to
be brought down. In some areas
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you cannot do it, because of some taxes like
local taxes, transport and so many other
things. T think I have got figures somewhere.
So within last four years, 1 think this time, the
loss is just minimum. It is below 2 per cent. It
is 1. 6 per cent or something like that. Subject
to correction, I am telling. It was 2. 7 per cent
before four years. So, gradually it is being
brought down but we have to keep the buffer
stock and at the same time, as some of the hon.
Members were telling about the farmers'
interest, we have to keep the farmers also in
mind. Therefore, go for
procurement, whatever the farmers offer to us,
we have to procure it because we are under
obligation. We have to keep the buffer stock
of 10 million tonnes because still the vagaries
of weather are there in this country. The
erratic behaviour of monsoon is also there in

we have to

the country, there are floods and droughts in
the country and therefore, we have to keep the
buffer stock and for buffer stock, we have to
pay and for that purpose, we have come. There
are two sides. One for keeping the buffer stock
and another for losses. Accumulative losses
are also very heavy, and partially, we are
paying them.

So far as defence is concerned, I am very
happy that Members have not criticised the
same although some Members have raised the
point that this could have been foreseen at the
time \vh: n Budget was framed. In defence we
have asked the amount for two reasons. One is
for land acquisition and another is- for spare
parts and other things. On both the counts, '
there is a necessity and the type of spare parts
we want we are making suitable provision. I
would not like to spell it out. But although we.
wish that expenditure on defence side, which is
considered non-plan expenditure should be
minimum, we, cannot ignore the interests of
our country and it has to be met constantly
keeping in view the security environment and
the threat, perception and for that, we cannot
help it. But I am very happy that
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none of the hon. Members from this august
House has raised any criticism or anything
about it and that is a great compliment paid to
our defence. (Interruptions).

SHRI JAGESH DESAL
expand our defence sector... (Interruptions).

We want to

SHRI B. K. GADHVI: As far as defence
sector is concerned, we want to to expand it,
we want to fortify what is there also—ord-
nance factories and other things—we want to
modernise them, we want to fortify them
because defence sector is such a sector where
we cannot have any sense of complacency.
So, Sir, by and large, as I initially stated,
much discussion would be made when the
debate would be there and therefore, I hope
broadly, I have tried to answer all the queries.
(Interruptions).

SHRI RAOOF VALIULLAH (Gujarat):
Sir, what about the levying of consignment
tax? When the Constitution is specifically
amended for the purpose, why is there delay
in consignment tax. In Gujarat, an amount of
Rs. 275 crores has been estimated and has
been included... (Interruptions).

SHRI B. K. GADHVI: When your name
was called, you were unfortunately not in the
House but your point was well taken up by
Mr. Nirmal Chatterjee about West Bengal,
Gujarat and so on. Regarding the consignment
tax, the Government is considering us to what
approach should there be to introduce
consignment tax? Therefore, there is no
finalty. (Interruption).

SHRI RAOOF VALIULLAH: Is their any
time schedule? When would the legislation be

broughtin  (Interruptions).

SHRI NIRMAL CHATTERIJEE; There
should be a monitoring on your thought
process so that you do not keep on thinking
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about the consignment tax till eternity. We have
informed you long time back yet it is not done.
The State expenditures are jumping by leaps and
bounds because of your policy. We want that it
should be done immediately, without any further
delay. That is his point of view and we all share
it.

SHRI B. K. GADHVI: With your knowledge,
you can well appreciate that in consignment tax
also, when we think in terms of the entire nation
with different States having production of
different kinds of commodities, it is hot a very
easy question that we can decide. (Interruption t)

SHRI RAOOF VALIULLAH: The Con
ference of Chief Ministers has come to the |
conclusion......... (Interruptions).

SHRI B. K. GADHVI: Mr. Mirza raised a
point about gas price and about more to be given
to Gujarat and other places. I would say that
recently we had a revision of royalty and Gujarat
and Assam are fairly well on gas aspect also.
(Interruptions).

I am replying to your point. You please listen
to what I say. Perhaps you have not understood.
So far as oil is concerned, the royalty is already
revised and Gujarat and Assam are being paid
according to the revised royalty. So far as the
question of gas equalisation price is concerned,
or that there should be uniform prices all over the
country, I think that is one of the po'ints raised by
the States already and the Government would
look into it at an appropriate time.

Now, so far as West Bengal is concerned, one
point was raised about transfer of resources
from the Central Government to West Bengal. A
similar point was raised about Andhra Pradesh
also.

SHRI NIRMAL CHATTERIJEE: You did not
answer about the special deposit scheme—
provident fund money.

SHRI B. K. GADHVI: Special deposit
scheme is there. Now there is the Indira Patra
Scheme, a very good scheme, with 20 percent
simple interest. You can go in for it
(Interruptions).

SHRI NIRMAL CHATTERIJEE: We
have raised the question again and again. That
means another Rs. 100 crores each year.
{Interruptions).

PROF. C. LAKSHMANNA: On the one
hand, you want the States to have their own
resources and, on the other, you drain them.
Under these circumstances, how can the States
function effectively ?

SHRI B. K. GADHVI: So far as transfer of
resources to West Bengal is concerned, I may
inform the House that the State of West
Bengal is entitled to Rs. 1, 213 crores as
Central assistance for the State Plan for 1986-
87. It has reported a shortfall of Rs. 15 crores
against an approved Plan outlay of Rs. 675
crores in 1985-86 and Central assistance has,
therefore, to be cut by Rs. 4 crores. A ceiling
of Rs. 37. 13 crores has been approved for
flood relief and Rs. 15. 37 crores has already
been released to the State Government.

In the case of Andhra Pradesh, the State is
entitled to Rs. 298. 01 crores as Central
assistance for the State Plan for 1986-87. A
ceiling of Rs. 132. 37 crores has been ap-
proved for flood relief and Rs. 92. 25 crores
has already been released to the State. So even
if you don't view the floods as one of rare
severity, from these figures you would
appreciate that a ceiling of Rs. 132. 37 crores
was fixed for flood relief....

PROF. C. LAKSHMANNA: But the
damage runs into more than Rs. 1000 crores.

SHRI B. K. GADHVI.... and out of that Rs.
92. 25 crores has already been released.
Regarding drought, a ceiling of
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Rs. 40. 05 crores has also been approved for
drought relief during the current year. So it is
separately given for drought and for flood.

PROF. C. LAKSHMANNA: Still you have
not committed yourself on the rare severity of
the floods.

SHRI B K. GADHVI: I told you, in
economic parlance, adjectives have got hardly
any place....

PROF. C. LAKSHMANNA: No, no. 1
think it is not a question of adjectives. It is
exactly on the basis of the adjective that the
grant is determined. It is a clause which is
there in the procedure itself.

SHRI B. K. GADHVI: The grant is not
determined on the basis whether any adjective
is used-severity or rare severity. It is based on
other criteria.

SHRI PARVATHANENI UPENDRA:

Mr. Minister. 1 will clarify. If the situation is
declared as one of rare seventy, the entire
amount is given as grant from the Centre.
Otherwise 75 per cent is given as Central
grant and 25 per cent is required to be borne
by the State. Therefore, we demanded that this
whole amount of Rs. 132 crores should be
given as grant by treating it as a disaster of
rare severity. When there was n discussion
about it in the House, the Agriculture Minister
assured that it is under the consideration of the
Central Government to declare it as a disaster
of rare, severity.

SHRI B. K. GADHVI: Don't you think that it
is better that the Centre and the State both go
to the succour of the people ? Therefore,
passing on the entire burden to the Centre is
not correct.

Sir, I have touched on all the points. Dr.
Rudra Pratup Singh made a point about
cultural Centres. I would say that the
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cultural centres would take care of every-
thing.

Mr. Vishvjit Singh made a point about
Bombay. He gave a long history of Bombay,
how it was ruined and how it was built up.

We are releasing the amount to Bombay
also. But the State Government furnishes the
scheme very late and, therefore, to that extent
we release the amount. Whenever schemes
come from State Governments, certainly that
aspect will be looked into and more amounts
would be released...

SHRI JAGESH DESAI: I want to know
who is the boss, —the Finance Ministry or
the 1FCI and IDBI who are under the
Finance  Ministry, or the Planning
Commission ? In the Sixth Five Year Plan
twenty spinning mills were to be established
in Maharashtra. As regards capacity for yarn
manufacturing, Government said, it is full, it
is not required. But as per Planning
Commission's recommendation twenty mills
were established and Rs. 5 crores were
collected for share capital from farmers. The
State Government provided the machinery,
buildings and money. Now the Finance
Ministry says it is not required. I would like
to know whether Planning Commission is the
boss or the TFCI or IDBI are the bosses.

Whose word should we go by

SHRT B. K. GADHVI; As I said at the nning.
these points are relevant more when we
discuss the Plan. Why do you to change your
argument between today and tomorrow
when you participate in the Plan, document ?
This Appropriation Bill is limited to various
Ministries. So far as your argument is
concerned, the sky is the limit. I don't deny

that. With i these words, Sir, I move.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): The question is: —
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"Thai the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1986-
87, as passed by the Lok Sabha, be taken
into consideration. "

The motion was adopted.

THE VICE-CHAIRMAN (Dr. BAPU
KALDATE): We shall now take up the
clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. K. GADHVI: Sir, I move:
"That the Bill be returned. " The question

was put and the  motion vas adopted.

I. STATUTORY RESOLUTION SEEK
ING DISAPPROVAL OF THE COAL
MINES NATIONALISATION LAWS
(AMENDMENT) ORDINANCE,
1986 (NO. 7 OF 1986) PROMUL-
GATED BY THE PRESIDENT ON
THE 7TH OCTOBER, 1986.

Il. THE COAL MINES NATIONALI-
SATION LAWS (AMENDMENT)
BILL, 1986.

SHRI CHATURANAN MISHRA Bihar):
Mr. Vice-Chairman, I move:

"That this House disapproves of the Coal
Mines Nationalisation Laws (Amendment)
Ordinance 1986 (No. 7 of 1986)
promulgated by the President

nn the. 7th October 1986
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